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transferred in collusion with the director 
and officials of Bharat Dynamics 
Limited; if so, the details in this regard; 
and 

(d) what action have been taken by the 
bank against the  culprits? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M.V. 
CHANDRASHEKHAR MURTHY): (a) 
to (d) State Bank of India (SBI) has 
reported that there is no branch of SBI 
Dy name Golf Link branch in New Delhi. 
However, a cheque of Rs. 60 crores 
drawn on Andhra Bank by M/s. Bharat 
Dynamics Ltd. (BDL) in favour of SBI, 
Green Park Extension, New Delhi branch 
for investment in term deposit was 
rcceived through an officer of the Branch. 
The proceeds of the cheque were credited 
to a current account opened in the name 
of M/s. Jaydees International and 3 
Special Term Deposits (STDRs0 for Rs. 
20 crores each favouring the said firm 
were also issued bv the branch. 
Subsequently, the firm requested in te r -
alia, for a loan of Rs. 15 crores against 
one of the STDRs and another STDR for 
Rs. 2,67,80,000/- in favour of BDL In 
view of the large amount involved, the 
matter was referred by the branch to the 
controlling office which alerted the 
branch to verity the genuineness of the 
transaction and the bonafides of the 
account holder. In the meanwhile, an 
officer of M/s. Bharat Dynamics Limited 
contacted the branch for collecting the 
STDRs cheque of Rs. 60 crores. This 
brought the fraud to light. The bank has 
not suffered any loss. The bank has 
lodged an FIR with Delhi Police and the 
officer concerned in the branch has been 
arrested by the police and has also been 
placed under suspension by the bank. The 
CBI have also since registered a case in 
the matter. The involvement of Director 
(Finance), Bharat Dynamics Limited has 
also come to light in the investigation in 
the matter. 

Foreign Trips of Minister and 
Officials 

2779. SHRI S.S. AHLUWALIA. Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether it is a fact thai a large 
number of foreign trips have been 
undertaken by the Members of Cabinet 
during the last three  years; 

(b) If so, the details of foreign tours 
member-wise and year-wise since 1991-
92; 

(c) whether officials of various 
Ministries have also been undertaking 
tours to foreign countries; 

(d) if so, the details of foreign trips 
undertaken year-wise since 1987-88 by 
the officials in the rank of Deputy 
Secretary  and above,  Ministry-wise; 

(e) whether there is any mechanism to 
ascertain the benefits which such tours 
tire expected to yield to Government in 
particular and to the country, in general; 

(f) whether there has been any policy 
of Government in vogue to achieve 
austerity in expenses from the public 
exchequer; and 

(g) if so, whether the large numbers of 
foreign trips by Ministers and the 
Ministry officials have been in 
conformity with the said policy of 
Government? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M.V. 
CHANDRASHEKHAR MURTHY): (a) 
and (b) Information is being collected 
and will be laid on the Table of the 
House as soon as possible. 

(c) Yes,  Sir. 
(d) Information is not -.-entraily 

maintained. Time and labour required in 
the collection and collation of this data 
may    not    be    commensurate   with   
the 
objectives to be achieved. 

(e) to (g) The proposals for foreign 
visits of Central Ministers are required to 
be submitted to the Prime Minister for 
his approval after obtaining clearance 
from  the  Ministry  of  External  Affairs. 



215 Written Answers [RAJYA   SABHA] to Questions 216  

These visits are coordinated through 
MEA to avoid duplication and for 
effective presentation of our view points 
with the foreign Governments. Deputation 
abroad of officers of the level of Additional 
Secretary and above are scrutinized by the 
Screening Committee of Secretaries. The 
scrutiny ensures that officials are deputed 
abroad only when it is absolutely necessary 
and the matter cannot be handled by the 
Indian Missions abroad. The number of such 
deputations, the size of the delegations and 
the period of visits are kept to the 
minimum to ensure utmost economy in 
expenditure. Ministries Deptts. have been 
delegated powers to clear deputation of 
officials upto the level of Joint Secretary 
with the approval of the Minister-in-charge. 
On conclusion of visits, as leader of the 
delegation, Ministers on return from 
abroad are required to submit a report to the 
Prime Minister about the major results of 
the mission abroad. Similarly, officials are 
also required to submit reports to their 
Minister-in-charge/ Cabinet Secretary 
bringing out the achievements of such 
visits. 

 

 


